t PART- HEARD
| TEM NO 101 COURT NO. 2 SECTION | |

SUPREME COURT CF | NDI A
RECORD OF PROCEEDI NGS
CRI M NAL APPEAL NOS. 356- 358 OF 1999
STATE OF A P. Appel I ant (s)
VERSUS
RAYANEEDI S| THARAMAI AH & ORS. Respondent ( s)
(Wth office report)
Wth S.L.P. (Cl.) Nos.3788-3790 of 1998

(Wth appln(s) for issuance of non-bail able warrants of arrest
and stay)

Date: 26/11/2008 These Matters were called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE B. N. AGRAVAL
HON BLE MR, JUSTICE G S. SI NGHVI

For Appellant(s) M. MN Rao, Sr. Adv.
M. Ranmesh All anki, Adv.
Ms. D. Bharathi Reddy, Adv.
Ms. Prom | a, Adv.
M . Anshuman Ashok, Adv.

For Petitioner(s) M. Bojjam Tar kam Sr. Adv.
In SLPs: M. S.U K Sagar, Adv.
Ms. Bi na Madhavan, Adv.
M. Mani sh Kumar, Adv.
For Respondent (s) M. L.N Rao, Sr.Adv.

M. G Ramakrishna Prasad, Adv.
M . Suyodhan Byrapaneni, Adv.
M. Siddharth Patnai k, Adv.
M. Amar Pal , Adv.

M. D. Mahesh Babu, Adv.
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Sar ada Devi , Adv.
-2

Boj j am Tar kam Sr. Adv.
S. U K Sagar, Adv.

Bi na Madhavan, Adv.
Mani sh Kumar, Adv.

SFSS

UPON hearing counsel the Court made the follow ng
ORDER

M. MN Rao, |earned senior counsel, resuned his

submi ssions at 2.30 p.m and concluded at 2.45 Thereafter M.

.2/ -

Boj j am

Tarkam | earned senior counsel, made his subm ssions for two m nutes.

Heari ng concl uded.



Judgment reserved.

[ T.1. Rajput ] [ Alka Dudeja ] [ Savita Sai nani |
A R-cumP.S. Court Master Court Master



